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BEFORE TEE CENTRAL ABMINISTRATIVE TRTBUNAL, BCMBAY BENCH,
CAMP AT NAGFUR.

Oricinal Application No.1289/92. |

Shri Utpal Rudra. ' ...« Applicant.
V/s. ‘
Unisn of India & two others. . «.. Respondents.

Coram: Hon'ble Sh¥i Justice M.S.Deshpande, Vice~Chairman, .
Hon'ble Shri M.Y.Priolkar, Member(4).

Appearances -

Applicant in person.
Shri R.Barda for the respondents.

QOral Judgment:-

{Per Shri M.S.Deshpande, Vice-Chairman] Dt. 16.3,71993.
The appliéant is present in persen and

Shri Ramesh Darda for the respondents.

2. Heard. i% is apparent that on 19.4.1990C the

appiticant had made é representation to the Respondent

No.2 and that has ngt yet been decided. Shri Darda

{or the respendentsistates that the authorities would

decide that representaticn within a period of itwo months.

With regerd to the other order dt. 1.8,1992, ne appeal

seems to have been breiered, but the applicant states

that he has submittéd an appeal against that order also.

If such an appeal has been prefered, we direct the

respondents to deciqe that appeal,as well as the

representation within a period of two months.

S In.view of these directions, the Original

Application is disposed of with libefty to the applicant

to approach the Tribunal, should an occasibon arise.

The applicant has no grievance regarding his pay except

for a period of three months and the pay for this
0002‘



three mcnths shall have to abide by the finding wheﬁgﬁr
the applicant was entitled te draw the amount cn the
ground eof his disabllity en the event of his accldent.

4. The applicaticn is disposed of accordingly.
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